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IIT THE CENTFAL ADMINISTFATIVE TFIEUIRL, JAIFUF BPEIH, JF—\I!_‘;UR.
* ¥ * .
Dabs of Dec{sion: 24,41.96,
CP 25/95 (0B &98/63)
Phowol Chand | ‘ «e. Petiticner
| Vefsus
Shri M. Favindra and another e Pezpondsnts
CORAM:
HCOII'ELE MF. GOPAL IFIZHIA, VICE CI—lAI'P_MAN
HOIT'ELE MF. O.F. SHAFMA, MEMBER (A)
For the Petitioner ees Mr. G.P. Faushik
For the Respondsnts eoo. Mr. H.U. Tapcor, CLA,

‘deparimental veprazentative

ORDER
FER HOT'ELE MF. 30OPAL FRISHIR, VICE CHATRMANM

Fetitioner, Fhool Chand, has £il=d thiz Contempt Petiticon u/s 17 of
the Administrative Tribunals Ack, 1985, stating thersin that L not
granting oonseqential bensfize such a8 pensicon, arrears, incraments, in
terms of the directicnz of the Trikbunal given in O3 €58/9%, dzcided on
21.7.94, the vespondents have commitbsd contempt of the Trikbunal.

Ze We have heard the lemrnsl counszl for the petitionsr and Mr. BE.K.
Fapoor, CLA, Jdzpavtmental vepresentative for the raspondents.
3. The divactionz of the Trikbunal in the afcresaid OB may be exiractel™

as follows :-

"Thiz applicaticn thersfore aucoeads to the extent that the pznalty
of removal from s2rvice iz veloced to that of compualscry retirement
wez. L. 11.5.75. The applicant shall ke encitled £o 3ll
congeyuential kenefice which shall ke granted £o him within a
pericd of four weonths from the dzte of veosip: of a oopy of this

order."

The respondents have stated in their reply that the petitionsr has besn
granted 21l the kensfite oz in terms of bthe aforzsaid judgemsnt. It has

been zbatzd that the petitionsr iz not entitlzd o gran

Fr

waz merel’

d

Lzoanze he waz not 3 member of kthe Pensicn Scheme. H
entitled for the FF which was paid to him in the year 1947 itself under a
receipt. o case of conbempt of oouvt has, tharefors, besn made out.

The Contemph  Petition iz herelby  Aismiszed. liotices izsned  are

dis«:(%rged .
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(0.P. SHARMA) (GOFAL FRISHWA)
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